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MR. SPEAKER : What is it ? I
could not understand.

SHRI J. B. KRIPALANI : Shall I be
allowed to speak for a few minutes ?
(Interruption).

SHRI P. VENKATASUBBAIAH
(Nandyal) : He wants to speak on the
Demands relating to the Ministry of
Industrial Development, Internal Trade and
Company  AfTairs. He wanted some
ladies to speak.

MR. SPEAKER : Well, If Acharya
Kripalani wants to speak, who is an elder
leader both in the House and outside, |
cannot say ‘No’. But the point is that for
Independents also we have allowed some-
time and the Speaker will go out of his
way to accommodate him though they have
exceeded the time. I will call him when
we take up the Demands, not now.

12.5 Hirs.

RE QUESTION OF PRIVILEGE
ON A STATEMENT BY
ANDHRA CM.

®Y ag ford @ (T7) s wERT
R ATAT ATCE A AT FSET § |
HY oo §AX AITH HT F g AAY
T FEE Leennn

MR. SPEAKER ¢ That is under my
corsideration.

=t wy fomdt : @& fame g difag
T3 N ¢ | a9 T fF Tff @ da9
& gt g e &1 AeT aw o
@ T I oM Far
Fafa St W &1 g9 AT T ?

MR. SPEAKER : Then 1 will go.

st wg fond : ssqe wEe, &% "
N % ATaw ¢ fAwfawr w7
Nfex fm a1 7w & geam ¥ 7g
g a1 fF wifeanie & @@ @6
wfwfa & fgfe TR arafr el §

T ¥ 1 gfraiw A qwr 371 T
F g AR I ¥ fF owaree
TF A AT & oiey 27 & Tk &
srfaw afafq & faafor 72 sk s
gfufs &1 F0 g ¥7 § 797 =% fou
TR F IR 37 AT Fadvy arfoes 2w
2 1 maR ¥ fadw aifaes #1 wawa & e
I A § geaweAT &1 satq wig w2
N FFIT AT Fog A TN Q@ T
qARTE A A 1 T@ AWy § I
mifearfiz iR ¥ 1 G A goR
¥ QT T R ¥ e
¢ vE% AR # & Afew fear | A gR
ag sfaar faet & fF R ST A@ifeg o
fria 3% ¥ g @I gOTY AR Y
et A1 feoral A9 F fw Fr
Faga a7 & @19 FgN AEAE
AT 7Y F gH SHT agq TG FQ §
T ag 937 FT AIZSAT FT qA & AR
¥ g € 59 T9 7T @ e
JLFTT FT F1E graeg T1 omar § 1 gafag
§ ag sy WEA g £ T R v
qu Nfew 97 Afg | S8 A IR
st frga FAT @Y I¥ gw W & feg
A< § ) AT SUSAE wERT W AR
T4 R F3TA | g S & fow aww
gdar gar g1 g #1 fegw w4
FW gH SN A F I faoge @@
@ § AT gH 99 4 o4 F) TG L

TRE!

MR. SPEAKER : There is no em-
barr tatall. I d to verify the
facts. On this issue, you could not have

given notice yesterday. It came in the
press only today. He only came last
night and he is supposed to have made
that statement last night.

This notice came only this morning at
10 o’clock and before I take a decieion on
it, I will have to gather some papers and
information. I have no separate agency
for verifying the facts and I can only send
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[MR. SPEAKER]

ft to the Prime Minister. What other
agency has the Speaker got to get informa-
tion ? She is not only the Prime Minister
but the Leader of the House ‘also. When

.1 am mot completely convinced, it is my
primary duty to get information, assistance
and cooperation from the leader of the
House. In that capacity, I have sent it to
her. I have not taken any decision on it.
I have kept it peading.

ot I (1) awm SEEr
F 3@ R I 70 Sifow fF F A9
fer Y gedt &1

MR. SPEAKER : I cannot guarantee
that it will be taken up on Monday,
Tuesday or Wednesday. You cannot

dictate like that. I will take a decision
after I get all the information.

=t ses fagdt A (FITERR) ¢
qeqer Wiy, §N A OF SEd ) gEan
iImagmiafigg s gfs
g gaq AT" W & fou um gwdw
gfafs & faalor X | o9 smw &
Wt & ge ¥ qv wfearie ¥ oF
A 9 F& 9gf afafa e &
faata frar ar, &lX @& =g @ 98
W aE = afafa ¥ asw g W
sae fard & agi A feafs ik
2| a=ad ARy, § suwy d@@e § g
TIOAT AT §, AFHT AT F JEq 7oA
39 g W gEfaf@r &1 gAY A
HA | T AqE S A F9H FT aG
g ¥ wffa 397 =1 fgw W
qFaT § |

A fraga d v o @ AR AT
T 97 W FT WH § |

SHRI NATH PAI (Rajapur) : Sir,
my point is a totally different one. Ttis
not to embarrass you but it is to help you
out of the very embarrassing situation some
people are creating for you. Mr. Spzaker,
Sir, yesterday you rightly pleaded before us
the difficult situation in which you are
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being put. The Government is trying to
use this opportunity, wc suspect, to eme
barrass you. That will not be our
endeavour at least. Once again I feel, in
fairness 10 you and your august office, that
this matter should not be decided by yom.
Since it concerns Andhra you told wus
yesterday in every straight and frank words
how you feel cmbarrassed about it. Even
the Privilege Motion regarding Andhra
should not be decided by you. Sir, I am
not casting any aspersion on your objec-
tively. We do not want you to be put in
a position where you are likely to be
accused, first by this Government and then
by the Andhra Government, of having
taken a partial view preciscly when you
are likely to act objectively because objec-
tivity in this case is bound to go aginst the
present Goveroment and the Andhra
Government and they wlil insinuate that
you do not act impartially. I, therefore,
suggest that the issue of this privilege
motion should be allowed to be discussed
in the House. Let us discuss and decide
it on the floor of the House.

it sige fagrd aodedt : & 39 e
¥ ggad A & wwEE T 1 T®
TAT AT | A AT FT IHC AT
g @R A SGT AT I T QY
FEAR WA IT FTYA BT T
efwt ¥ gors WigT gn, AR I
TG FY g T2RT T F |

SHRI S. M. BANERJEE (Kanpur) : 1
would only say, as far as the formation of
the Committee is concerned it is entirely
your discretion and we leave it to you.
After all, the Government wanted to shirk

its responsibility and throw the responsibility
on you.

SHRI NATH PAI : They want to pass
it on to you.

Mr. SPEAKER : There is nothing like
that. The Government will heartily
cooperate the moment I decide to have a
Committee.

SHRIS. M. BANERIJEE : My second
point is about this privilege motion. I
have gone through the contents. I only
requsst you, since fortunately or unfortuna-
tely you com: form the same State, to leave
it unto us to decide it whether there is a
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breach of privilege or not and w2 will also
punish him in the same way as we punish
many others.

SHRI SHIVAFIRAO §. DESHMUKH
(Parbhani) : Sir, the aspersions -cast on the
Chair by Shri Nath Pai are totally uncalled
for and unfair. This Government has fully
and fairly placed before you what they are
feeling and they have also bestowed the
fullest faith in your wisest judgment. For
any hon. Member to say that it is to embar-
rass your position is, to say the least, most
unfair, because this Government has placed
before you for your personal consideration
their view point and have added that they
have the fullest faith in your judgment.

SHRI UMANATH (Pudukkottai) : Has
the Government lost its capacity to decide ?

SHRI SHIVAJIRAO S. DESHMUKH :
Since you signify the will of the whole House
this Government cannot go against your will.
In fact, it is a tribute to your will and your
judgment that the Government has faith in
you and not in others.

SHRI NATH PAI : Sir, what are all
these aspersions that he has cast against me ?
It is an insinuation that I have cast asper-
sions on you.

=t TEmAT wEeR  (FY3) - Aoy
qgT, % fa@ TR ¥ g
ot guaeaaa To301 7 Gy afufy &
fratan Y a7 1 G AT FRY T
AN FT, ITH AOF I [T, & G
FFT AEAT 95T goofA ¥ fF gAwt
i 93T F geq At ¥ ol g A
FE qq Hg g ? dfew awr &
quIEAR-gAl F WY ¥ 7 I fag
dar & f5 A= ¥ aru AT A
geg 77t F7 fafrag s & 9w i g
t Ak [ fou TER F I IW
Trfaea B F IAT ATH FIT A IS
grar 21 X wagd fafma s
FgT T1gaT § ag A% & fF A
feafs 7@ aw faenres o g &)
¥ 39T W 9 qifaer 19T T € A9 oAt

CHAITRA 13, 1891 (SAKA4)

Re. Question 226

of Privilege

quT sedy guy wfwfr 1 faato a@f
gar A Wiy wRm ¥ @ gw A
fewres feafa adt @M, o saw
afcors aer wEwT & @ g0 gl
Ay R et
S fa< Iy foar 7ar & o Suwr
I 1 AR e afufs av fAafr
& 39 faemes feafa £ wgst @9
CEC el
SOME HON. MEMBERS rose—

MR. SPEAKER : I am very clear in my
mind about this issue. So, the time of the
House need not be wasted.

SHRI THIRUMALA RAO (Kakinada) :
I am not wasting your time. I am bringing
certain facts to the notice of the House.
Shri Brahmananda Reddy came to Delhi
only last night. The moment he came the
first people who saw him were from the
press. He did not meet any others, as far
as 1 am aware......... (interruptions) 1 am
giving the facts. I am not against any par-
ticular course of action......(interruptions)
I am trying to help the House to get at the
facts......... (interruptions) 1 am as much a
member of this House as others.........c.c..ee
(interruptions).

MR. SPEAKER :
kindly sit down ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : Sir, 1 have received your
uotjust a minute back and I have not been
able to look at it.

Now will you all

SHRI UMANATH : You have lo>ked
at it all right.

SHRIMATI INDIRA GANDHI: I
have beea able to look at only the first page.
As soon as I am able to gather some informa-
tion I shall certainly let you have it. I
would like to assure my hon. friend, Shri
Noth Pai, that there was no desire on our
part to embarrass you, Sir, in any way. I
think ths Home Minister has made it very
clear that while we hold a particular view,
we will give you full co-operation.
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SHRI ATAL BIHARI VAJPAYEE :
Let the House decide it.

MR. SPEAKER : Will you all kindly
sit down ? About this privilege motion.
naturally I will have to consult the Leader of
the House. Where I am very clear in my
mind, I will automatically accept it and place
it before the House. But where it is a
matter where I will have to verify something
I will naturally consult the Leader of the
House and get information, because I have
no other agency to gather information. I
can function only through the Leader of the
House in this matter.

About the setting up of the committee,
the Home Minister has been categorical;
though government is not willing for that,
the House is the master of the situation.
Therefore, now the Speaker need not take a
decision at all on this issue. Fortunately
for me, on Monday and Tuesday I am going
out of India to attend the meeting of the
Executive Committee of the Inter-Parliamen-
tary Union at Vienna. On the 7th is the
Executive Committes meeting of the Inter-
Parliamentary Union. So, I am going out
for two days and the Deputy-Speaker will
be here. I am sure on important issues,
without any embarrassment to the Spcaker,
he will take the decision.

SHRI P. VENKATASUBBAIAH (Nan-
dyal Sir, 1 want a clarification.

MR. SPEAKER : No more discussion
dyal) : on this issue.

Coming (0 the Demands for Grants, I
made a mistake by saying that all opposition
parties have spoken on this Ministry. After
verifying the records I find that the Com-
munist Party spokesman has not spoken at
all. I would, therefore, appeal to Shri
Kripalani to speak after the Communist
Party spokesman has spoken for about twen-
ty minutes.

12.19 hrs.
PAPERS LAID ON THE TABLE

Dock WORKERS (ADVISORY COMMITTEE)
FirsT AMENDMENT RULES AND MINI-
MUM WAGES (CENTRAL) AMEND-
MENT RULES.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
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MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): I beg to may on
the Table—

(1) A copy of the Dock Workers
(Advisory Committee) First Amend-
ment Rules, 1969 published in
Notification No. S. O. 222 in
Gazette of India dated the 18th

4 January, 1969 (English version) and

~ #S. 0. 1020 in Gazette of India
dated the 15th March, 1969 (Hindi
version), under sub-section (3) of
section 8 of the Dock Workers
(Regulation of Employment Act,
1948. ([Placed in Library. See
No. LT-594/69.]

(2) (i) A copy of the Minimum Wages
(Central) Amendment Rules, 1968,
published in Notification No.
G. S. R. 2201 in Gazette of India
dated the 2Ist December, 1998,
under section 30-A of the Minimum
Wages Act, 1948,

(ii) A statement showing reasons
for delay in laying the above Noti-
fication. [Placed in Library.
See No. LT-594/69.]

LETTERS EXCHANGED BETWEEN SHRI
MADHU LIMAYE AND THE PRIME
MINISTER/DEPUTY PRIME
MINISTR REGARDING GOLD
SEIZED FROM BOAC AIR-
CRAFT AT NEW DELHI

THE MINISTER Of STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : I beg to lay on the Table in pur-
suance of an assurance given by the Deputy
Prime Minister in the House on the 21st
March, 1969, a copy each of 12 letters ex-
changed betw:zen Shri Madhu Limaye and
the Piim= Minister/Deputy Prime Minister
regarding gold seized from a BOAC aircraft
at Palam Airport, New Delhi. [Placed in
Library See No. LT-595/69.] :

SHRI S. M. BANERIJEE (Kanpur) : Sir,
Shri P. C. S:thi has laid on the Table cer-
tain correspondence exchanged between Shri
Madhu Limaye and the Prime Minister/De-
puty Prime Minister. Iam told thata
letter was also written by Shri Madhu
Limaye regarding some regarding soms reports



